IN THE CENTRAL ADMINISTRATIVE TRIBUNAL. HYDERABAD BENCH:

AT HYDERABAD

! h

ORIGINAL APPLICATION iNO.190 OF 1995

; x

. )
"DATE OF ORDER: 20th January, 1998

BETWEEN :
H.SIVA MOHANA RAO

1. Union of Indla represented by
the General! Manager,
South Central Rallwayf
Secunderabad,

2. The Chief Personnel Officer, _
5.C. Rallwayp Secunderabad: ‘

3. The D1v151bna1 Railway Manager,
S.C. Rallwayu Secunderabad. .

| . 1 .
COUNSEL FOR THF APPLICANT: Mr.G.RAMACHANDRA RA?

COUNSEL FOR TH@ RESPONDENTS: MrJV{QAJESWARA RAO, Adl.CGSC

;
CORAM: f

HON'BLE SHRi.d.RANGARAJAN, MEMBER | (ADMN. )
; C
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‘ DATED: 20th January, 1998
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Copy to:

1. The Genersl Manager, South Central Railway, Secunderabad,

2. The Chisf Personnel 0fficer, South Central Railway,
Secunderabad,

3. The Divisional Railuay Managsr, South Central Railuay,
Secunderabad,

4, One copy to Mr,G,Ramachandra Raop,Advocats,CAT,Hyderabad,
5. One copy to Mr.V.Rajesuara Rap,Addl,CGSC,CAT,Hyderabad,

6. Dne capy to D.R(AY,CAT,Hyderabad,

7. One duplicate copy.
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